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tNO. 

DATE OF DECISION 29-11-1995. 

ir. i.. UVL 
	

Petitioner 

ir, Gir.ish ae1 	 Advocate for the Petitioner (s) 

Versus 

Jrii 	of India and Dtirs 	Respondent 

fir, Anii otiari 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	 Vice Ci irari. 

The Hon'ble Mr. 	v. 	 ;eIj:r () 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



Iridravadan B. L)dve 
S. New Pragna 	ts., 
Nr. Brjrioauari biher Flats 
Vesana, hmedabad. 

dvocaa a 	 Mr. Girish Aate1 

Versus 

Union of India, 
Notice to the Secretary 
L'iiriistry of Rakiways, 
ic1llCy Board, Rail Bhavan, 
New Delhi. 

Railway Boird, 
Government of IndJ.a 
Niastry of iallwiys 
(Rail MaritralyaX 
through Director Lstt. 

New 

i. General flenage 
estrn Railways, 

Church gate, i3ocnbay. 

4. Secretary, 
Railway Brd, Rafiw Shaven 
New Delhi. 

-tdvocite 	Mr. .5. Kothuri. 

OR - i ORDER 

In 
404 of 199 

Per aon'b±e Shri. N.. Petal 

iplJ.cant. 

Date: 29-11-1995. 

Vice Chairman. 

.Ir. Kothari produces a coay of tfle Order dated 27-10-1995 

appointing the aplicent as Chairman, Railway Recruit rent Board 

hedabd. The copy 	 t may be taken on record. In view of his 

order the present 	is rendered infructuous and stands 

disposed of accordingly. 

(V. Radha r ishnan) 
	

(N.... Patel) 
£4eiber (41k) 
	

Vice Chajznari. 



QF.NTRAL ADMINISTRATIVE TRIBUN?L 
AHMDABD BECH 

Application No, 
	69/ 40 '1 /13 

Transfer Application No._________________________________ 

CRT IFIC ATE 
Qe rt if led that no further act ion is required to be taken and 
the Ce is f it for conS ignme nt to the Record Room (Dec ide a) 

Dated : 

Cour*ers ign : 	

Signature 62: 	ling 
ASS istant 

Section Officer. 
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